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‘Issue notice on the respondents.
eturnable by 26.5.00.
List oni26.5.,00 for orders.
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Present : Hon'ble Mr.D.C.Verma,
Judicial Member.

: Notice be issed to the respondents.
Respondent No,5 is a private respondent.

Notice be issued to him also, The same

. be issuedei‘tHin 3 weeks.

List on 28.6,00 for orders.

Member (J)_
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14.7.00 | Present : Hon'ble Mr S.Biswas, Adminis-

' trative Member.

Kearnest REMAKEX ME MxRhanda ker kKhx
RENXRN ERRX¥XaRk Learned counsel Mg
P.Barua for review applicant and learned
counsel Mr M.Chanda for the opposite

party present.
Issue -notice to the opposite party.
Post on 8.8.2000. '
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Z! 27.9.00 { Present :-Hon' bie Mr. Justice D.N. Chowdhury,
Vlce-Chalrman
r— : A rayer has been made on behalf of
Al Rﬂf’& }LM 'Au | : o
( - { Dr. B.P.Todi, learned counsel for the Review
» Z) &4 :. : Applicant for adjournement. Prayer allowed.
% ' ‘ List on 1.11.2000 for further order.
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1Kendriya Vidyalaya

ablint lwere diredted to p

N . J’L-(”
‘c0nstralned ag not liﬁe an appeal 1f

Order of the ".Trib,unal e B

On the prayer of Dr B.P.Todi,learned
counsel for KVS the case is adjourned

to 7.11.2000 for order.

Vice-Chairman

The Hon'blé Mr Justice D.N.
Chowdhury, Vice-Chairman.

This is an application seeking for

by this Tribunal in 0.A.N0.33/2000. The
petitioner moved this Tribunal by the
aforesaid 0.A. praying for her transfer
from Kendriya vidyalaya, Panbari to

Bonga%?aon on the

round that r, husband working in .
9 })“chk oy Qt }s ’o\ (\((f"\( RCEES

Bongaigaon.|1n he absence of any such

 vacancy at Bongaigaon, the respondents

b&t

lace the applicant to

a place nearer to Bongaigaon including

Kokra jhar in conformity with the policy
of the Government of India for pOStlng

of spouse at the same station.

Heard pr B.p.Todi,learned couksel
for the re&iew petitioner. Dr Todi
s@bmitted that thz Efibpng}u;pﬁﬁead of
issuing a directlaqxb? ought td have
given an opportunity to the Kendriya
Vidyalaya Sangathén to consider the
case of the applicant alongwith like
*pérsons in conformity with the policy.
jIn other words Dr Tcdi challenged the

jmer.lt of the dec131on as unlawful. The

is rescrlcted and

‘parameter of revie
‘ Jr..c\ (]

)C-'OV\( ‘1!' ?’av\
the order is ebre neocus, it is not for
gkt a review Court to review the same,
it is only for the higher Court to take
care of the order. In the circumstances

and accordingly [the same is dismissed.

vice-Chairman

review of the ordexr dated 4.2.2000 passed

4
T

‘the Review Application is not entertained
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7.11.00 [present : The Hon'ble Mr Justice D.N.

———

c¢hewdhury, Vice-Chairman.

This is an application seeking for
review of the order dated 4.2.2000 passed‘

by this Tribunal in 0.A.N0.33/2000. The

petitioner moved this Tribunal by the
aforesaid O.A. praying for her transfer
from Kendriya Vidyalaya, Panbari to
Kendriya Vidyalaya, Bongaigaon on the
ground that her husband was working in
Bongaigaon. The Tribunal ordered accor-
dingly. It also ordered that in the
absence of any such vacancy at Bongaigaon
the respondents are directed to post the.
appiicant to a place nearer to Bongaigaon
including Kokrajhar in conformity with
the policy formulated by the Government

of India for posting of spouse at the

same station.
Heard Dr B.P.Todi, learned counsel .
for the review petitioner. pr Todi submi-
tted that the Tribunal instead of issuing
a directions to post the applicant at
Bongaigaon ought to have given an oppor-
tuﬁity to the Kendriya Vidyalaya Sangathar
to consider: the case of the applicant
alongwith like persons in conformity with
the policy. In other words Dr Todi challer
-ged the merit of the decision as unlaw=
ful. The pérameter of review is restric-
ted and constricted and the review power
is not like an appeal. If the order is
erroneous. it is not for a review Court
to %g;;g; the same, it is only for the
' higher Court to take care of the order.
 In the circumstances the Review Applica-
%tion is not entertained and accordingly
' the same is dismissed. |

Vice-Chairman
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: :GUWAHATI BENCH::

DT iy

AT GUIJAHATI

REVIEW APPLICATION No, // /2000

ORIGINAL APPLICATION NO, 33/2000

IN THE MATTER OF:

An applic¢ation for Review under

Section 22(3)(£f) of the Administrative
Tribunal Act,1985 read with Rule 17 of &a-
the Central Administrative Tribunal |

(procedure) Rules, 1987,

~ANDw

IN THE MATTER OF:

Original Application No,33/2000.,
—AND~

IN THE MATT=R OF :

An application for Review ofv

order dated 4.2.2000 passed by this
Hon'ble Tribunal in Original Applica-
tion No. 33/2000,

=AND-

Contdotocolz
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IN THE MATTER OF:

Smti Veena Tripathi
Trained Graduate Teacher(Maths)
Kendriya vVidyalaya,Panbari,

District- Dhubri,.

....Agglicant

-Versus=-

1. Union of India,

represented b§ the Secretary to
the Govt.of India,Ministry of
Human Resource Development,

New Delhi.

2. Kendriya Vidyalaya
Sangaﬁfiﬁf}ﬂrepresented by the
Commissioner, 18, Institutional
Area Saheed Jeet Sing#mary,

New Delhi,

3, The Assistant Commissioner,
Kendriya Vidyalayan Sangathan,
Guwahati Regional Officer,

Maligaon ,Guwahati.

4, Principal,
Kendriya Vidyalava,
Panbari,Dhubri.

cOntdesese3
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5. ©Sri Rameshwar Sharma,
Teacher, Kendriya Vidyalava,

BRPL, Bongaigaon.
e« Respondents

IN THE MATTZR OF:

l. Union of India,

represented by the Secretary to
the Govt,o0f India,Ministry of
Human Resource Development

Department, New Delhi.

2. Kendriya Vidyalayvansy Sangathan,
Represented by the Commissioner,
Kendriya vidyalaya sangathan .

$8eradasse®e 18 Institutional Area

Sahced Jeet Singh Marg ,New Delhi

3. The Assistant Commissionern,
Kendriya vidyalaya Sangathan
Guwahati Regional Office

Maligaon Chariali,Guwahati.

4, Principal,
Kendriya Vidyalaya,
Panbari,Dhubri.

Review Petitioners

The humble Petition of the

Petitioners above named =

contde..4
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MOST RESPECTFULLY SHEWETH:

1. That the applicant above named had
instituted the aforesaid Original application

No. 33/2000 praying her transfer from Kendriya Vidya-
laya Panbari to Kendriya Vidyalaya Bongaigaon on the

ground that her husband is working in Bongaigaon,’

2. | That the applicant in her application had
enclosed office¥ memorandum dated 12,6,97 issued by
the Govt,of India ,Ministry of Personnel,rpublic
grievances and Pension and that this Hon'ble Tribunal
as per the said office memorandum had directed while
disposing‘off the case of the applicant on 4,2,2000
that respondents are to transfef the applicant to
Kendriya Vidyalaya Bongaigaon., If no such vacancy

is available at Bongaigaon the applicant may be
transferred to a place nearer to Bongaigaon including
Kokrajhar. This must be done as early as possible at
any fgate within a period of one month from the date

of receipt of the order . Till such decision is taken
at least one post should not be filled up by new

\

appointee,

Copy of the order dated 4.2.2000
is annexed herewith and marked

as Annhexure=le.

contdes.5
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3 That the Petitioners beg to file the Review

application amongst others the following=

GROUNDS

(i) For that the Kendriya ¥idyalaya Sangathan

has guidelines for transfer of its teacher to

the place where spouse is working. Such cases are
taken up for consideration after receipt of appli-

cations alongwith other similar prayer.

(ii) For that the office memorandum dated 12.6.97
issued by the Govt,of India,Ministry of Personnel
and public Grievances and Pensions(Department of
personnel and Training) is only a guideline and

an application is to be considered in accordance wit
with own guidelines adopted by the Kendriya
vidyalaya Sangathan alongwith other similarly

situated personse.

(iii) For that the Hon'ble Tribunal had passed

srder on the same day the case was moved.

On the premises aforesaid, it is

%espectfully prayed that your Lordships
may be pleaéed to admit this application
and ujon hearing the parties may be rleased
to Review the order dated 4.2,2000 pa-sed iﬁ
Original application No.33/2000 and /or pasé
further order or orders as your Lordships
may deem £it and propers

And for this act of kindness the Pctitioners as in duty

bound shell ever pray ?

contde ..o afiidavit
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~AFFLUAVIT-

I,8ri D K Saini,son of Sri Cewun oalnl, aged about
51 years, D'esently worklnq as ASSlStmnt Commissioner

(offg) Kendriya Vicyalayan sangathan,do hereby solemnly

affirm and declare as follows =

1

1. That I am the Petitioner No.3 in the instant
application, I have been -authorised to file this
arfidavit on oehalf of the othcr Petltloners and

as such; I swear the same,I am fully acquainted

“with the facts and circumstances of the case.

£
'

2, ‘That the statements made in thls affidavit and in

paragraphs \'1,3 : of tnc retltlon are true to my
personal_knéwledgerand believe based'on record‘and that
T have not'suppressediany»material fact. Ag .

I sign this affidavit on this the 10th Gay of
April, 2000, -

Y
‘

Identified by me:'

ADVOCHIE o |
o /77&1/(@‘/@,}

DEPCHNINT
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GUWAHAT[ BENCH ; GUWAHATI
 ORDER SHEET
APPLICATION No, 33 / 2000 OF 199
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' ( .A;;dvoca'tc for Applicant(s) ‘\,\ G G a (A\,\r';:a N
- | DS NN L e .
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, 4.2.00

Present Hon'ble Justice D.N.Baruat,,
Vice-Chairman. ’

The case of the apphcant is that

she is a Trained Graduas» :Teacher working

in Kendriya Vidyalaya, Panba#i. Her hushang

is also a 'I‘raineq Grzdaate Teacher

at

present working  in Kendrgiya Vidyalaya,

R.R.P.L., Bongaigaon., Accoi:ding
are  certain
In spite of .%evéral representa-
épplicant hag no::t been posted

to the place where her i'c:-e;a.nd.‘, is working, - :

to  the

applicant there

vacancieg
at Bongaigaon,
tions . the

Hence the presgnt app;j, SREL

[ e g B
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Mshri N Chand a,Advecate » CAT Gauhatn. Bench,Gaut.

counsel appeara.ng on l:ehalf of the applicant
and Dr. B.P. Todi, ~ learned counsel for
the  Kendriya Vidy i Laya Sangc;than. Mr.
_— " Goswami  draws My -#itention to the O.M.
dated 12.6.1997 issux! by the Govt. of
India, Ministry of Personnel + Public Grievan-
) Cés & Pensions (Department of Personnel
and Training). as per the said 0.M. husband
and wife should be posted in game place.
Mrs. Goswami further ‘sutmits that Kendriya
Vidyalaya follows the Govt. of 1India's
instructions. pr. Todi does not dispute
the same. He however, submits thas he-
has no . information regarding availability
of post at Bongaigaon.

On  hearing the “counsel for  the
parties I dispose of this i applicatim

o R

the applicant to KC‘J’)d:ZlY'i Vidyalaya, Bongai-
gaon.  If no such vacarcy is available
- ‘ at .Bongaigaon, the appl:cant may be transfe-
rred to a place nearer.ts Bongaigaon including

T e

———— - T - Y

as possible at oany' L‘a\.et within a period

; Kokrajhar. 'I‘his,’must ‘oe| done as early-

' : of one month from 'tle date- of receipt

Irs of this order. Till such dacision is.taken, at
r 3 : - |1east one’ post should nox be.filled.up by

C

new: appointee. . l )
The application is élisposed of. No
! N oA
costs.

S0/ VICECH ARMmAN

" ‘Meme Ne, z,, Dated /- .,

dt;l .

« Shri A.Re'b R.y,sr.C(aSCr—CAT Gauhati Bencb Gauh ati.5,- 0
H/L . { . /((k( /\1/& . (h \WU‘
. - Bepu ) Rég 1strar.
A b h‘! )}____
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with dJ-rECtJ.OH to the i pondents “to transfer ’

__——-8/ _ Q’\«v\’vfdw’i Lot
O.A. No. 33/2000 _ . P
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. ‘ 4 420 : Heard Mr. N.D.  Goswani, learned



